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MR. DEPUTY-SPEAKER : The

question is :

‘ •That the BiJI to authorise payment  

and appropriation o f  certain further 

sums from and out o f  the C o n s o lid a 

ted Fund o f  India for the services o f  

the financial year 1983-84 be taken 

consideration.”

The motion was adopted

M R . D E P U T Y - S P E A K E R  : Wc shall 

n ow  take up cla use-by-clause considera

tion o f  the Bill.

The question is :

" T h a t  clauses 2 and 3 and the 

Schedule stand part o f  the Bil l.* ’

The motion was adopted.
Clauses 2 and 3 and the Srhedulr were 

added to the Bill.

M R ,  D E P U T Y - S P E A K E R  : The  
question is :

" T h a t  clause I, the Enacting  

Formula and the Title stand part 
o f  the Bill ”

The moticn *as adopted.
Clause /, the Enacting Formula u n j  the 

Title were added to the Bill

S H R I  S .M .  K R I S H N A  : Sir. I be* 
to move :

" f h a t  the Bill be passed.**

M R .  D E P U T Y - S P E A K E R  ; The  
question is :

“ That the Bill be passed.'*

The motion was adopted

19.09 bra.

A P P R O P R I A T O N  ( N O  2) B I L L * .  1984 

T H E  M I N I S T E R  O F  S T A T E  JN  

T H E  M I N I S T R Y  O F  F I N A N C E  

S H R I  S . M .  K R I S H N A  : Sir. I beg

to move for leave to introduce a Bill to  

provide for the authorisation o f  ap p r o p 

riation o f  moneys our o f  the C o n so lid a

ted Fund o f  India to meet the am ounts  

spent on certain services during the 

financial year ended on the 31st day o f  

M arch, 1982, in cxccss o f  the amounts  

granted for those services and for that 

year.

M R .  D E P U T Y -  S P E A K E R  : The  

question is ;

‘ ‘ That leave be granted to intro

duce n Bill 10 provide for the 

auihof lsaiion or appropriation o f  

moneys out of the Consolidated  

Fund u f  India to meet the amounts  

spent on certain fccrvices during 

the financial year ended on the 

31st day o f  March. 1982. in exce&s 

o f  the amounts granted for those 

services and for that y e a r ."

The motion was adopted.
S H R I  S M K R I S H N A  : Sir, I intro- 

d uce**  the Bill.

Sir, I h .g  to move ** :

• Th;tE the Bill to provide for the 

authorivalion o f  appropriation of  

moneys out of the Consolidated  

Fund o f  , India to meet the 

amounts spent on certain services 

chi ring i he financial year ended on 

the 31 st d j y  of  March. 1982. in 

c\ccs*  of  the amounts granted for 

tho>c services and for that year, 

b? taken into consideration.

M R  O E P U T Y - S P E \ K E R  . The  

question is : (

“ T h u  the Hill to provide for the 

authorisation o f  appropriation of  

moneys out o f  the Consolidated  

Fund o f  India to meet the amounts 

spent on certain services during 

the financial year ended on the 

31st day o f  M arch, 1982, in excess 

o f  the amounts granted for those 

services \ n n d  ‘"‘ for that year, be 

taken into consideration.*'

The m otion was adopted .

Part II Section 2 dated 14.3.1984 

o f  the President.
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MR. DEPUTY-SPEAKER. : ] 
shall now take up claus?-by-clause consi
deration of ths Bill.

The question is :

••That clauses 2 to 3 and the
Schsduls stand pan of the Bill.**

The m uion wasadopted.
Cla i t f t  2 f j  J and the S~he dule 

were a Ued to ths B ill.

MR. DEPUTY-SPEAKER : The 
qurstion is :

“ That clause I. th ; Eraciing
Form ila and th: Title staud part
of the Bill."

The motion was adopted.
Cumae / , the Eracting Formula and the

Title were a J ted to the Bill.

SHRI S M. K RISHNA : Sir, I beg to 
move :

“ That the Bill be passed.**

MR. DEPUTr-SPEAKER : The
quj*iion is :

•‘Thai the B.ll be passed."
The motion wax adopted.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS SPORTS A N } 
WORKS AND HOUSING (SH U  BUTA 
SINGH) : Sir, as yju ob.-rved during 
ih: courts of th : debate toJiy , to n  >rrow 
in cate w; are able lo finish th ; busin:>« 
by ev-n sitting a little la t;, thrn w? have 
no objection and you will kindly declare 
day after tomorrow a holidiy. And I am 
sure the House will agree with m :

because the demand had come from the 
Opposition. So( keeping in view the 
wishes of the Opposition, we will decide 
tomorrow and adjust the business in 
such a manner that day after tomorrow 
can be declared a holiday. Also, Sir, 
tomorrow itself 1 will announce the 
Business for the next week.

MR. DEPUTY-SPEAKER : I think 
the cooperation of the Opposition 
would be forthcoming because just as I 
have requested Prof. Chakraborty that 
we must complete the Supplementary 
Demands today he immediately agreed, 
the same thing has got to be extended. 
That is all.

SHRI SATYASADHAN CHAKRA
BORTY Calcutta South : This was 
agreed that on Friday there will be 
holiday.

*
MR DEPUTY SPEAKER : The 

Minister for Parliamentary Affairs sugge- 
ste that tomorrow he will announce the 
legislative business to be taken up the 
next day.

SHRI BUTA SFNGH : I will anno
unce the business to-morrow.

SOME HON. MEMBERS : We agree 
to it.

19.12 Ii m .

The Lok Sahha then adjourned till 
Eleven o f the Clock on Thursday, 
March 15, l9%4\Phalguna 25. 1905 
( Saka)
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